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9. Shri V. Copalsamy
10. Shri Har. Shankay Bhabhra
11. Shri Shiva Chandra Jha

with instructions to report by
the first week «f next Session.”

The motion 1as negatived.

MR. DEPUTY CHAIRMAN:
The question is. —

“That the BRiil further to
amend the Irdjustrial Employ-
ment (Standirg Orders) Act,
1946, be taken ianto consideration.”

The motion tas adopted,

MR. DEPUTY CHAIRMAN:
We shall now take up clause by
clause cons.derstion of the Bill

Clause 2 (.\mendment of
Sect on 2)

MR. DEPUTY CHAIRMAN :
There are fouwr amendments to
this clause.

SHRI BHAGWAT JHA AZAD:
Sir, I beg to muve:

3. “That at page 1, line 13,
for the word ‘workmen’ the
word ‘workman’ be substitu-
ted.”

6. “That at page 2, for line 3,
the follhwing be substituted,
namely: —

‘(1) “wages’” and “workman”
have the meanings respec-
tively asigned to them in
clauses (rr) and (s)’."”.

SHRI SHRIDHAR WASUDEO
DHABE: Sir, ! beg to move:

4. “That at page 1, line 13,
after the worl ‘employer’ the
words ‘or the employers fede-
ration or association’ be inser-
ted.”

3. “That at page 4, line 16,
after the word ‘question’ the
words ‘as ear'y as possible but
not later than three months’ be
inserted.”
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(The Amendment Nos. 4 and 5
also stood in the name of Shri
Sadashiv Bagaitkar)

The questions were proposed.

SHRI SHRIDHAR WASUDEQ
DHABE: Mr. Deputy Chairman..

MR. DEPUTY CHAIRMAN:
Mr. Dhabe, if you are going to
speak, I will take up Calling At-
tention just now. After that we
will continue the Industr! 1 Tmap-
loyment (Standing Orders)
Amendment Bill, 1981,

{ —_—

CALLING ATTENTION TO-
MATTER OF URGENT PUBLIC
IMPORTANCE reported leakage
and sale of question papers of
examination conducted by All
India Central Board of Secondary
Education and action taken by
Government in the matter.

e wiew (TET aw) ¢
s, & moH waefy & wfaa
gy & wnafas foanr @
grar Harfere o & WeA 9@
1 @gF ¥ [ qQET AT SO
IAF AW TN GEHTEY TG =H
QTR § ORI BT F WY FEarer
#r oo fowr gor mw weTO
Wy depfy A T AW woFhE
F@TE

_'THE MINISTER OF STATE
IN THE MINISTRIES OF EDU-
CATION AND CULTURE AND
SOCIAL WELFARE  (SHRI-
MATI SHEILA KAUL) : Sir,
there have been a number of
complaints about leakage of ques-~
tion papers in the All India
Senior School Certificate Exami-
nation conducted by the Central
Board of Secondary Education.
Some of these complaints had ap-
peared in the Press also. React-
ing promptly to the complaints
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«directly received by it, the Board
initiated action in time to check
whether there was leakage of
guestion papers, and, if so, in
which subjects and to what
extent,

2. Based on the results of its
preliminary verification the Board
‘had evidence to show that there
was leakage of sume of the ques-
tion papers. It is relevant here to
state that the Board conducts two
examinations at the secondary
stage (that is, Class X) and two
examinations at the senior se-
condary stage (that is, Class XTI).
"The leakage was fuund to be con-
fined only to the All India Senior
Secondary Examinations. Apart
from all other measures contem-
plated, in order to strike at the
root of the problem, the Board
lodged a complaint with the po-
lice so that the source of leakage
could be located. The police in-
vestigation is in progress. We do
hope. it will be possible for them
to locate the culprits,

3. In the meanwhile, the Board
also -ontinued its own intensive
verifications. The examination
centres in different parts of the
Union Territorv of Delhi were
subjected to surprise inspections
by senior officials of the Board
with the specific objective of
gathering documentary evidence
to establish whether there was
leakage of anv inore question
pavers. Ag a result of such verifi-
cations, the Board came to the
final conclusion that questicn
pavers in Mathematics, Chemis-
trv. and Bioloov under the -All
India Seninor School Certificate
Examination had leaked.

4, Available evidenre showed
that the leakage was confined to
some srhools in c¢he Delhi UT
area. Nn comvlaint ahout leakage
of auestion pavers was received
by the Board from any place out-
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side Delai, not even from the ad-
joining towns. That being so, the
Board cancelled the examinations
in these three subjects and ordered
reexaminations in them only in
the Delhi UT area,

5. Fresh examinations in Ma-
thematics, Chemistry, and Biology
for all the candidates in the Delhi
UT area have been scheduled to
be held on April %, 7, and 8, 1982;
respectively. It should be appre-
ciated that for holding re-exami-
nations the Board has to make all
preparations a.resh. They need
time to do that. However, in ap-
preciation of the fact that a iung
gap between the two examina-
tions would cause avoidable hard-
ship to the studeants concerned,
the Board has decid=d to hold the
fresh examinations soon after the
conclusion of the practical exami-
nations.

6. Notwithstanding the fact
that question papers had leaked
only in some of the subjects, in
one of the four examinations con-
ducted by the Board, the Govern-
ment has taken a serious view of
the incident. The Education Se-
cretary, Government of India, as
the Controlling Authority of the
Board, has ordered an enquiry
into the systems .nd procedures
adopted by the Board for conduct
of examinations. Shri MV Raja-
goval an experienced educational
administrator and a former Vice-
Chancellor from Andhra Pradesh,
has been entrusted with the en-
quirv. Wide-ranging terms of re-
ference have been given to the
enquiry to make it meaningful.

7. We regret that examinations
in three subjects of the All India
Senior School Certificate Exami-
nation had to be cancelled. We re-
alise that t*is wvill cause incon-
venience to many students and
parents. But, we do hope, the
publi~ and all the others con-
cerned will appreciate the larger

\
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interest involved and not mind

the inconvenience,
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AT, FAE WY ATHFANT § FHT
fetam g ar wx g a$t @ N
agr At & e feeraeh ¥ feear
forar | gafag s iy o qEed
7 gt o farert & (g 5ofY samaT samer
& foar sar ¢ o Al ¥ gEny
SE ¥ fseqa €0 a7 7w &, oAy
qg JTAw guv gt o 5w & farer
F FIT T91 U I T H aore F Ak §
R qa +f ag7 gur & 5@ 1T A
F4ifF o arer o Adf gurar ar &
T Fg, AH AGA AT T, FTHH! A0
aTRT ur, UfFa ”T A T R A
wWE 1 Hr owoy @i ¥ ag s
g fr #aifar wanfedr & oF Swmady
FAET faamaY & 7T 34 7 TFd W B
7 § 9g & a1 g | aga BATT ¥
I AT ARG A ATATZNL :

“Firstly, to critically examine
the complaints received about
leakage of question papers in
general, and, in particular,
about the question papers under
the All-India Senior School
Certificate Examination, 1982,
and to determine the adequacy
of action taken by the Board to
deal with them. Secondly, with
reference to *he leakage estab-
lished in 1982 examinations, to
fix the responsibility of the
leakages. Thirdly, to examine
the systems and procedures
adopted by the Board for con-
ducting examination and iden-
tifying the weaknesses, if any.
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Fourthly, to examine the ar-
rangements available in the
Board for entertaining and pro-
cessing such complaints about
leakage of question papers.
Fifthly, to determinate what
constitutes leakage of question®”
papers and to suggest norms for
ordering re-examination with
reference to the extent of
leakage, Sixthly, to recommend
measures for prevention of
leakage or confidential infor-
mation relating to examinations
in general and of question pa-
pers in particular.”

&Y 7g AR T T X6 § AR

& N T 19 FT @TE T @1 g

FAA F o1 i § et qemaT
F wier ow & € | oy feaelt Iy Y
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N AT HEE 777 e Fay )
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Y g @ A R
SHRI NARASINGHA PRASAD
NANDA (Oris;a): Mr. Deputy
Chairman, it is not known whe-

ther the leakag. is a symptom of
a disease or a .isease by itself, I
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am happy that the Minister has
taken a very serious view of this
leakage. What happens in  this
kind of a situation is that the
sanctity of an existing system is
vitiated; people lose faith in the
system once this kind of an inci-
dent takes place. And, therefore,
it is good that a serious view has
been taken on the matter. But
just by taking a serious view of
it an constituting a committee
with wide terms of reference to
go into the system and procedure
of examination and then suggest
measures would not itself be
sufficient; it may be just touch-
ing the periphery of a problem,
and not going dzep into the issue.
You kindly see the difficulty of
the parents and the innocent stu-
dents. I say some students only
might be involved in this; but
the innocent students who are
larger in number would suffer.
In an incident hke this, hardly
one per cent of students may Le
involved who somehow come to
know about it. But 99 per cent of
the students suffer as a result of
the action of one per cent of
students. It is a very rare instance
of the majority of students suffer-
ing as a result of the negligence
of the Board which is certainly
the primary cause of leakage, So
the majority suifers for no fault
of their’s and the matter requires
a little more serious examina-
tion.

Here it is surprising how the
question paper leaked out if the
invisible hand of some of the
Board officials was not there, I
was myself an examiner of a Uni-
versity for quite some years right
from the stage of setting the
question papers to the stage of
the examination paper being dis-
tributed in the examination hall.
Strict secrecy is maintained. No-
body knows who the examiners
are or who set the question pa-
pers, or when those manuscripts
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of the questions are sent to the
University and how those ques-
tion papers are sent to various
centres. Strict secrecy is main-
tained till the start of the exami-
nation. But in this case we hear
that not only the question paper
is leaked out, these question pa-
pers are sold in the market like
raddi and published in the news-
papers. So, unless there is some
invisible hand working behind
this, it could not have happened.
It is, therefore, a very serious
matter from that point of view. I
would have thought that tihe
Education Minister should have
at once suspended the person in
charge or the custodian of the
question papers. After all, they
are continuing with the system;
they must be following some pro-
cedure and maintaining secrecy.
Whosoever was directly in charge
of these question papers, the en-
tire chain involved right upto the
stage of going to the examina-
tion hall, should have been im-
mediately taken to task and some
kind of shock treatment should
have been administered on them.
It is very easy to cancel an exa-
mination and then call upon the
99 per cent innocent students to
appear again. You have found,
Madam, a very easy solution to
the problem. I do not say that
you could have done otherwise,
or, you could have allowed these
examinations to continue on the
basis of the leaked question pa-
pers, I do not say that. But this
cancellation is an easy solution.
Therefore, I would like to know
from the hon. Minister, what ac-
tion has been taken against the
Board officials who were in charge
of these question papers, which
have been leaked out. Then, Sir,
T would like to know a little more
detail from the lLon. Minister:
what id the present procedure of
maintaining the secrecy? You do
maintain some kind of procedure
which you would be following
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now. Then only, they can go into
the question of improving upon

the existing procedure. (Inter-
ruptions)
DR. MALCOLM S. ADI-

SESHIAH  (Nominated): How
can you ask her to mention
something which is secret?

SHRI NARASINGHA PRA-
SAD NANDA: The procedure is
not secret, Mr, Adiseshiah. (In-
terruptions) I would like to know
whether it has been found that
some of the Board officials are
also involved, as I said and whe-
ther any action has been taken.

MR. DEPUTY CHAIRMAN:
How will they take action unless
the enquiry is complete? She has
already said that an enquiry com-
mittee has been set up.

SHRI NARASINGHA PRA-
SAD NANDA: This is a stereo-
typed answer, which you would
give as Education Minister. I
expect something more.

SHRIMATI SHEILA KAUL:
Sir, some very pertinent ques«
tions have been asked. But I
would like to say that we are as
much disturbed as anybody else
and my feelings are that when
there is a change in the moral
values of life, there are more
problems and it is up to us, pa-
rents, to give correct guidance
and moral education which should
start right from the home, And if
there is disturbance in  that,
children, even grown-up people,
start behaving in the manner
they are doing now.

Now, Sir, the hon, Member has
asked me, what I have found out.
As you know, Sir, in regard to

these things, police are making
investigations. When these In-
vestigations are completed,

everything will come out then.
And the enquiry committee, as I’
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said, has been se! up. The hon.
Member has beer an examuner
himself. He will ne a very usciul
berson, if he can take the trouble
and help those prople there....

SHRI B. D. KHOBRAGADE
(Maharashtra): Include him in
the enquiry committee,

SHRIMATI SHEILA KAUL:
There is only one¢ member,

Being an exam ner, I am sure,
he knows. He w.nts to know the
procedure which is followed. I
will take half a minute to explain
this. We all know, papers are set,
question papers are set, then, they
are translated, then, moderation
takes place and then the papers
are made pressworthy. Then, the
papers are despatched to  the
press centre-wi e statement of
bapers required; all these are
despatched to thi press. They are
received by sealcd boxes from the
press in the Bourd’s office and
centre-wise, in coded envelopes.
Checking of the sealed boxes,
centre-wise, is conducted to en-
sure the correctness of the
question papers. All these things
are there. Being an examiner,
you know very well, how
all these things are looked after.
In the same way, it has been done
here, But what has happened in

this, the police enquiry and in-

{ vestigations will bring out the
results, and fur her on, our own
enquiry committee which has
been set up will tell us the rest
of the story.

DR. RAFIQ ZAKARIA (Ma-
harashtra): Mr Deputy Chair-
man, Sir, because of these leaka-
ges in Delhi, which we are dis-
cussing now, this gquestion has
drawn national attention. I do not
nister many say that it does not
want to repeat what has been
said about Delhi, but Sir, a worse
situation has fuken place in Bom-
bay. Though technically the Mi-
nister may sav that it does not
concern the All India Board be-
cause the examination concerns
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the SLC Board and the Higher
Secondary Board in Maharashtt
as you know, on the results :‘E
these examinations especially of
the Higher Secondary Boards ex-
aminations, admissions to engi-
neering colleges, medical colleges,
IIT and all other technical insti-
tutions are given and as Mr.
Nanda rightly said today what
has happened is that the student
community is losing faitn in the
integrity of examination itself, I
will take only a few minutes and
since it pertains to Bombay I
hope you will be a little more
indulgent. What happened in
Bombay is something so horrible
that one does not know as to what
is going to happen to the future
of this country because the stu-
dents were crying, the students
who had worked hard year after
year, students who had devoted
all their time and attention to
securing better class and better
marks, they were just at sixes
and sevens. As Mr. Malik right
said, if a paper like mathematics
or physics or chemistry is leaked
out, where is anybody to com-
pete with these cheats? And these
disclosures have been made by
the newspapers in Bombay, like
the Times of India, the Indian
Express and all other papers. As
in Delhi, where the Hindustan
Times published the biology pa-«
per in advance, some of the Bom-
bay papers also published those
papers and those papers were gold
for Rs. 100 or Rs. 150.

SHRI B. D. KHOBRAGADE:
Even for Rs. 500.

DR. RAFIQ ZAKARIA: The
prices came down as there was a
mass distribution.

SHRI RAMAKRISHNA HEGDE
(Karnataka): That is the only
commodity of which prices come
down in your regime.

DR. RAFIQ ZAKARIA : 1
mean it started with a thou;
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[Dr. Rafiq Zakaria]

sand rupees, Then more stu-
dents started taking them and
there was a kind of cooperative
endeavour in trying to see that
this amount was distributed
evenly. I was told that even
question papers were cyclostyled
along with the answers and, Sir,
this is the state of affairs.

I spoke to the Chief Minister.
He has entrusted the invesfiga-
tion to the police. Maybe, be-
cause of the fact that he saw to it
that the teachers’ strike which
was coming in the way of the
holding of the examination he
somehow or other managed to
hold the examination, despite
their strike, there might have
been some conspiracy of dis-
gruntled elements omong _ the
teachers also, I do not know. I am
not casting aspersions on any ele-
ments, but what 1 would like fo
¥now from the Minister is whe-
ther she is applying her mind to
this horrible situation that has
arisen, wherein the whole faith
of the student community in the
gystem of examination and in its
very integrity is completely des-
troyed. She has talked of an in-
quiry committee as far as Delhi is
concerned. Education is now a
Concurrent subject. Is she going
to take some steps in finding out
the facts from other centres also?
It is necessary because my friends
from Bihar say that this has been
going on for years in their State
also; similarly my friends from
U.P. say—you come from that
State, I do not know whether you
know it—that this is a common
practice there. So, Sir, what is
this, what is happening? (Inter-
ruptions). It is not a party ques-
tion. We have to rise above party
consideration and we have to fight
this menace. In fighting this
menace I want the Education Mi-
nister to gird up her loin and
face the situation in such a way
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that the faith of the student com-
munity in the integrity of the
examination is restored. There-
fore, I have to ask two or three
questions. Is she aware of what
has happéned in Bombay?
If so, will she see that at least in
the case of some of these papers
wherein the leakages have been
proved, she would advise the
State Government to see that
those examinations are also can-
celled. Secondly, wheiher, in
view of the fact that admission
to these technical colleges is
based on the results of these exa-
minations, she would advise that
those students who ‘get more
than 60 per cent marks will be
re-examined, because it is there
that this corruption has taken
place? And, lastly, I would like
to know from the Education Min-
ister whether these elements
which are responsible for these
leakages will be identified. As
Mr. Nanda rightly said, it is not
a question of just fixing the res-
ponsibility here and there. We
will have to go into the whole
fabric of this cheatingg So I
would like to know whether the
most serious view of this prob-
lem is being taken by the Gov-
ernment or not,

272

SHRIMATI SHEILA KAUL: [
am happy that Dr, Zakaria has
appealed to everybody to get {o-
gether to look into this menace
of what we are facing now. I am
very happy and I am very grate«
ful to you. In the meantime, I
have also made enquiries from
the Maharashtra Government.
There was one newspaper which
published a question paper which
it claimed was the copy of the
question paper on Biology. The
Board authorities enquired into
the matter and found that there
was no prima facie truth in the
allegation in view of the finding
that only a few of the many
questions listed in the leaked out
paper were there. Since then...
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DR. RAFIQ ZAKARIA: I am
sorry to disturb the Minister. In
the face of wh:t the investiga-
tive reporters of the newspapers
have said prior to the examina-
tion, this is a stsreotyped reply..

MR. DEPUTY CHAIRMAN:
She has got the report with her.

SHRIMATI SI{EILA KAUL: I
have got the report here that I
came to know alout. We got into
touch with the authorities there
on telephone ani this is what we
have got. If you have got more
news, please convey it to us. That
is what I am saying. But this is
what news I have. I am convey-
ing it to you. You can add on to
it, if you like. And as the hon.
Member has said, the matter has
been reported tn the CID for in-
vestigation and yesterday in the
Maharashtra Assembly, this
matter was also discussed.

MR. DEPUTY CHAIRMAN:
Shri Shiva Ch:ndra Jha.

ot frr w2 W (fm)
ITqATIFT TEE, g grfaw faaana
gafad & fr wsw segfeel = foeht
g, avas &), fagre @ AR ¥§ <O}
3w &, =iy & fF SgeeR & 9™
1§ a1y fae Aifq 7 § 1 qwAw
TR qTfA 5 9 qF LRI ALY a0
g i aa ¥, W ¥
TEafeat § | R AR F 08 AAAA
yFNw arfeer g aY de wEear
IqT F& TAO4 |

o 7 TN Y W §, IS F
aiX ¥, W F g@arR g foodlt
FT | T8 ¥ AT 9§ A7 5 F@HT AT
FIT &, FGT FT R T AG

ot IrEwmis | TR 937 ¥ T
SLURE

e ag e wag
fs...
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ot TR ENE: gL § AT 1
.. (wag@) ., -

Y SaeATata : FoIT IAWT
ffsdr

ot forg I AT SEN FPT AT
foF ager i et # Ao g, et
¥ 1% gfqq FT SHT  IEH
gFared § | 9 WY Fg1 w4 § S
T AT JI1 B, 9E UF gEAR IF
w wiear @ar &,  #@wR
TFQ ¥ wW & T EAS TGS
BT & "X 919 98 @7 7T & 98 99
D ATHA gIAT § 1 g9 gy ¥ wr
w2 fF 150 &Y, 60 ®qAT, T
gt ¥ s@ foehl g€, 4F aaT &7 gy
goT | At § Helt AEreAr & ST Argar
g fr ag s mfvax § o e ¥
FTE...

et 99 § 98 W9 &, |/
o ¥ FAT JAEHT WY FFL_I GX
Far aT el g A &g ! q@ AW,
FTATAE 7 T ATIA S T F &
G & TARTCHAA SiY §, Ty ard )
g% g THEEQ qr R A8y gl
I 6 AHA WY T TFA & qF TF IS
FEQ AT Y AT A7 IR W G A9
g ==« smoi wR gad afdfa
TT ATCHY, FI7 AHET I8 § f9F 909
Fqr? g EmTa@H g ! Al ae
TRNFAA R ! T@Iamr
e sire 3aT § f g wfasrd & faems
wfqava FRAE FY 1Y, ST AR |
Sa ufaeawy gede faar saT =iy,
THEEQ gt @I 9gy SEEr "
wfqer aeds 741 T FAE 7

aq @ g f5 T geeew A
T e § gt ¥ A w@E g,
FT THFT ATUHT ATHTA § 7

dra< warar & fF agh ox F I
@y st T feg T 9 fawT §, W
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[+t faa =7 &)
TIHT HF T g7 F7 & o6 fovad g
qr faFr 7

YT AT g & % AT "gRar
T wor wg1 5 g fearédie s arw
¥ e 99 @I & I9A qae
ey o ToaTaE & & St gy
U@yl FogamaraEarg fveas
IR OTE WE FT & 7 W &
STt I FAL TG FO( AT AT TG FAEY
FOM ag |7 FE Fa0 ¢ QAT H T
HTE THT § FEI HIS AT G TEf
&, gAF TR AT Y 4T §, A TATRY |
gfrerga™ U ag ¢ 5 e &1
gaTe a8 §, awE v ar 99,
AT 93 gatey fag § Y agast
grll & TwEEl ¥ qn W agt &
o fren vt €, Ao Wt g (swaam)
S TN T RS We o7 § 5 fagre
F e ST ST § 99T A & AT
agl ¥ & FI7 9Ol § 1 ;W W
gaTd g |

sitmdt wiee F19 . gl
HelEd, 48 FgT [F AT F1g AU
FE Y A G T AT T /TR AT
19688 A gEe ...

frfoag g ar: aamey, @y ?
TF AT FS X GA IS AF §, WM
qared fF g 7 T wRHAT FW
®E?

STYRAT WL FYH : JIAA qrforEy
Fa ¥ gfs w19 qgq A g a1l @
AT § a1 AT ¥ @ g @ g W
qg A1 (saud) gwr ag g Fam
FHTER O W@y § 1 9g e ¥
MEEHEaE WIE! IHT qOY
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oft forg o7 &1 FTAWE 7

st e w9 o
qaT AR § g o e AF O Fga

Mfraszar: Mo Iy
I AT

=t gogawmly . gz Agt ¥ A
4 7

frata At st fad, o9y
A RS, AL ? Ffedy Iy
¥ T FEO A A W) ®TOFH
e AT R F e A qur g @
R &Sy =gt e fufex &
oo fafeet & S & 9 d g
qq & 9 99 fad F 39w G A2
(zazeaw)

o Ixdwrals -
qEsft |

YUY FAE

SHRIMATI KANAK MUKHER-
JEE (West Bengal): Mr. Deputy
Chairman, Sir, the news of lea-
kage of question papers of the
All-India Senior Secondary Cer-
tificate Examination and after
that the news of mass copying at
the examination centres and
violence at the examination cen-
tres in Delhi organised by out-
siders, which are all revealed in
these papers, the Times of India,
the Indian Express, the States-
man, of 19th, 20th and 21st, are
extremely shocking and reveal
utter corruption and failure of
the administration. But this is
not a new feature. Nor is it an
isolated feature. This is going on
not only in Delhi but in UP,
Bihar, )Maharashtra, and we have
our own experience in West Ben-
gal during the early °’70s. We
know what havoc was wrought
and what racket was there in the



277 Calling A'tention

educational worlc. in West Ben-
gal. We experiinced that in
West  Bengal during the
early Emergency period—extreme
anarchy and orginised husiness
with question pasers and supply-
ing answers, mass copying, wit-
nessed in all ediucational institu-
tions. I have my own experience
in my college whare I taught for
many years. We know with what
determination and papular co-
operation the W st Bengal Gov-
ernment had to control the situa-
tion, to bring back the normal
healthy atmosphere and sanctity
of the educational ‘institutions.
But what happened in Delhi now
surpasses all the past records—
corruption and wviolence, That is
my question. It is not that be-
cause something happened in
Maharashtra or 1/P or Bihar that
we will just...

MR. DEPUTY CHAIRMAN:
There is nothing happening, do

not worry about those things
here.

SHRIMATI {ANAK MUK-
HERJEE: I find from this paper

that some boys in the schools
claim very high connections and
they have attracted all the host-
lers saying that they could pro-
cure the questior papers for them

at a certain price, etc. Even in
today’s paper--the Hindustan
Times—it is -written: ¢“CBSE

AIDES BEHIND THE PAPERS
LEAK”. All those things are
there. They have ‘got high con-
nections. What are those high
connections? There is a saying
in Bengali, which means there is
a ghost in the smallest grain. So
we want to know where that
small ghost is living now. Where
is that small ghcst which is creat-
ing all this trouble? That has
to be found out ..nd rooted out. I
want the Minister to tell us
what the Government is doing
to find out that, what steps the
Government is taking to bring
healthy atmosphere and sancitity
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Thirdly, what steps does the Gov-
ernment contemplate for taking
the public cooperation and co-
operation from the parents so
that the children, the very foun-
dation of our nation, can be saved
from the clutches of such dege-
neration caused by the black
money business and that degrad-
ing effect, the loss of moral values
and ideals due to this black
money racket which turned
everything into business in the
educational field, destroying the
sanctity of our educational insti-
tutions?

R WHT BF TSR, THT
70 787 ¥ s frar & B foggea
i d gE A e g | few o
T AR A faararag § sy
are fesrar wmEdt § 1 98 R g
HTHY AT A% 9T A7 & FrEesy #v
AT TEAWE § KA GIg
HTATT | G 59 I HAT AT I9A TH
qaTd e 91 | a7 9w qw G ufedy
e W & 9 a7 Y 3qF F
T o HHATE W yEu ¥ arL L
(sqmar) @ @ e § S ww
AT Ft FE AN &, AHL Y Fgr
ofq¥y &, wow-anl w1, e
qTe TR FUa § | AfET g A A
ngiﬁ“ﬁma;@@“m
s § ) gElTET T AW E
R TR ag wgr € % = a1 ik
Tl &1 " ¥ fowmg g =g
aifEs T 7= aiE ¥ FH F D |
T T UF FTeS F FAI &, AT &
& S Az Tl S §, vud
T AT AT | q-FAesx arq w8
T A FF F7 qreeeq § aY agq 7o
TS fawe ghar § )

SHRI B. D. KHOBRAGADE:
This leakage of papers of All
India Senior School Certificate



279 Calling Attention

[Shri B. D. Khobragade]
Examination is rather scandalous.
It has been mentioned by many
Members and accepted by the
hon. Minister also that such lea-
kage is prevalent on a wide scale
throughout the country, Many
Members have referred to their
experiences from their cwn States.
The main question that I would
like to raise is about merit. When
the question of reservation for
Scheduled Castes comes, you say:
We want merit, we want merit.
Now where is merit, if question
papers are leaked out? Students
with high connections get ques-
tions in advance with their ams-
wers. Where is then the ques-
tion of merit? Why do you want
to raise the question of merit in
the case of Scheduled Castes who
are not able to get the question
papers in advance because they
do not have high connections?
This is a very important ques-
tion. The point is that this must
be checked thoroughly.

Secondly, what is the result of
preliminary verification?  The
hon. Minister has stated in her
statement that the preliminary
verification has shown leakage of
some question papers. What was
the preliminary observation or
finddings of the person who did
this preliminary vertification? Who
are the responsible officers for
this? If there was prima facie
evidence, why have they not
been suspended? You say that
there was evidence. They have
not been suspended. They should
be suspended immediately.

Now, you are going to have the
examinations on the 5th, 6th and
8th. This is a very important
examination. The students who
are successful in this examina-
tion will be seeking admission for
medical and engineering colle-
ges. I would like to have an as-
surance from the hon. Minister
that even though the examina-
tions are delayed, the results
thereof will be declared in time

{ RAJYA SABHA 1
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enabling the successful students
to apply for admission into medi-
cal and engineering colleges.

These are the two questions to
which I should have a reply from
the hon. Minister. One is about
the preliminary findings of the
enquiry and the other is about
declaration of results.

SHRIMATI SHEILA KAUL:
Long before the news item came
in the papers about the leakage of
question papers, the Board had
brought the matter to the notice
of the police because we were
having a very keen eye. I might
tell you that in one of the papers
this morning there was a picture
of a boy with all the answers in
his shirt, properly stitched. Some-
'body telephoned to the Chiarman
of the Board and the Chairman
immediately went there. The in-
vigilator was also quick to notice
this, Ultimately the boy was
taken to task and turned ouf.
So to say that they are mnot
vigilant will not be quite correct.

5 p.M.

SHRI B. D. KHOBRAGADE:
My question was whether you
have got any preliminary evi-
dence against any officers, whe-
ther you have held any prelimi-
nary inquiry and you have any
prima facie case against anybody,
and expelled anybody.

MR. DEPUTY CHAIRMAN:
Have you taken action against
anybody?

SHRIMATI SHEILA KAUL: I
have just now explained the pro-
cess which has nine different
steps. We are trying to find out
how we can put the blame on
somebody. nless we have evi-
dence, we cannot do anything of
this type. And the police is look-
ing into it. About the results,
they will be declared at about the
same time and T think the parents
meed not worry about that.
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MR. DEPUTY CHAIRMAN:
Dr., Bhai Mahav:t.

T WIE WEER (WeX | w3AW) ¢
s,V HeY o N wg BT W o
FfSrell § T ERFT FATET QU W
R g 3w )2 f frw o ™
TIAE gS &\ ST wWER  gat &t

et g, sl Y @R W

=Rt % & Ax F fodyr
wfr F AWET IR FIT L FA AT
HFT T@ AT 1 & S [0gar g,
7 og 99 &f 2 5 ag fordor Gy
g dee IF a7 X qUG ¥ 9gA
st T L T e ¥ adl g, a8
dFs &% FA B agd g 7 e
 T9 39 W WA § 4 (Y
faasr faar & o susr o ovar
FT AT F ST AWT F W v
T &, SARr 41 FW, [9 9
dar At @y 4 afx @ gur g
AN ¥g B a1 Hv AWl § FH A
gar &, 4 o a9z frefrwa
A F faamd i A FTOr AT TEY
grar & & HAT Y QAT AgaAw
g, T S® {IA I HF FWX W
. S, WX AW gAAT ar-ady wiwat
¥T IEH FAMGAAT G oWEI KA
3 F o A% BUAT 9T & AT ¥
frrar TR [ 9g  WIAr AW
FI AN

wfad 9T qae AgRd, A
il o &0 F & %
W ¥ g ¥ @A et " WY
IT & daer T fAw Iy § O wew
1 oF wmEl &1 UFq F fa¥ g
FE HATER T FrRAEY T d 47
forpa O ¢ mmw T fw foee
¥ age ¥ WL N ey 7 fwsina
o ¥ 97 ¥ a8 ®ax ¢ v aga
for AFS ° IR ©: YT G FAD
fearft fcd ¥ fow @3 & weAd
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¥ ag wa< yfaw aF qur sttt
aF 9gdl § IR WRTE A6 d
T A, W AW F e &Y
B @ & o g%t wowT ag § 6
W aF 99 g A gE R, W
% siex frlt FreRg 98 gmraifEe)
fefi F@a T AR I@ a8
9 W H few w1 fww @
gr ? W @ ey A fAd g@
fad o 7 FEE AT A@ gETQ@
gfmgm avw & &9 swaear 7 &y,
@ ¥ uw dvar qEr a8 § 5 oy
Fa am ! faad g W ooy ofw
9T FT AT TR W W g v oag
I Bf W AR BIW § W
ff 7 gr & a9 a oy % §,
gagd are 1 a0 § dt gahEy &y
FEdr foa% A 9X W AT ¥
agd § W A AT w1 A
A8 @t g 5 e o) v idww
# T T cgEEdAr @, ATL-qIY
Fowgd § O & AT §, 39
¥ oqIT FFHIL AT FIA

2,

oL

R "l S amdr g, ag
Tt g &R At geAr WEy g
A g W | & fawmd g
G E L@ g T AT A Fv
IT HEFH FT T WAT @} g9HT
ok dFa wAlr St F §gmA T@Av
qEA g | R Saar war g fr
1976 # o, TosdEr & feAi ¥,
wa fF Tgar ST 9r, S¥ Ew o
ANET FAT A TG FEA-6 B
fofaaa g1 ga, o § /R wran<
qIT AT AT | AfFT o q& S
AHA FT GFAT TGN EAT | T A
¥ ag ffood wgem feme @
qH, AL AT KFA w0 B @
9T S &Y L A1 g@RAr 1 1976
F WEAT HAAC 1982 TF AJAT §
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[®To 97§ wgidic]
@ T@rnfaw § f5 Sd aga SaE
gt & v feerrs & & 0

e, o fvE 3R @R F
foer fawmr & & Sge 920 §
fegdt srgived & faeelt wefafaedem
F1oar o qet S FF 3w AR
ﬁﬁﬁmmaﬁawaﬁg F

g% q, I o fd o1 @ §
gy S W Y TAFRT T

1 e, § g F R
AN TG T HA @AT

g #1% uefafaefea wfaw &1
Ffed W, SY3oM wR, #iE N¥ F
AR F G A gEAT AT § ST
g% AT & SR § Sy - §
e § s & 7 @ ' s
BLEAN qX qIGT F1 fFAR F&Y 7

MY A JIT FET Gl g, faer
gfeg &7 avs ¥ fooar smw  far
WY FE AT TOAT F v qOry
F IR Y A 7@ o w@fafs
dv, IHeuEE, Fdeqeam, W oA
AT FT GHED AT 7 ST gAfafS-
aww & 97 war W wud faey
1 @ o § a8 399 wouta
F z@F Foor dd T8 faed )
gafafsdas & 9 fav Y o2 &
1047 qr@ FeF-wefFEgt %' 0FT T
gST # faq wmar &, 95 @I 949
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g1 §iF & W odwr H &Y
g1 a7 v frra wR AR !
Tarwifas ©F § 9 qWeaT g qEl
& oawdt & 1 ar & =5 St ¥ A®
st wgn fF w|r oo wafafeaa
F wqew F1 agrn arfe d=d @A
g a4 @ e #1 «, st 6F
91 FY HWTAN T ATHT o7 @ €

=, AN ST FY T B |
g awar g fF ol wad §iv ™
F1§ FTEAATET M, 99 IF AW A
TS A WA AR T aF T
AAl T gEgr A8 frar ST ogwarn
T Al & A ¥ Ay o §9m |

s{ft ety FN : ATRaY, a8
St AR A AW AW gEE
Fol g, 8¢ g FRAFAA AW A
gs & o fooelt 9 s S AW
§s & Svar # foord o wf & fw
wE N Ao g 1 g A
mmq?w%f‘mmaavm
T dF Fw A fr Ay ¥ oA
g Ay F amt ¥ faw oo &
IR FOIT TF WS> Lo UFo &I
W@ W, ar WEo To  TH> &
@A H, w0 ATAA § S answ-
FFAL B @ Ad § A FIT ATAE
fr # uarofre T fror &
ars, To uge _ w@ faam, fipr
agr Y giwar 93 s & oW
SO IF & HN QT A TAIA |

.. ()

T W A@ER ;. D AT A
T oag, s & @y § @
CELC A

ot sywwnfy : a7 §w @ T
.. (sdFgw) | =10 TR g )

DR. SARUP SINGH (Har-
vana): I am ill and I am not
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really very fit ¢ven this moment.
But I came to jarticipate in this
and I am gratef 1l that you have
permitted me. I do not think
that the Minister should reply to
the questions tiat I am raising.
Really, I am no: raising any ques-
tion. I am quit: unhappy that all
kinds of things gabout various
People involve¢ have been said.
They were unn-cessary. It is not
a question of ine Government
succeeding or fiiling. There is a
human elemen: in it. As far as
that human element is concern-
ed, it is the same everywhere in
all parts of our country. We meed
not raise here moral questions
because after all you cannot ex-
pect the teachers to be more
honest than ourselves here. If it
1s a question of making quick
money, who can beat the politi-
cians of India and I make no dis-
tinction betwe=n one king of a
politician and another. There-~
fore, I am no' saying about that.
I am making three concrete sug-
gestions. Firsily, don’t make the
results of the Higher Secondary
the basis of ac mission to the vari-
ous technical courses. I am think-
ing first of all of the engineering
courses. Don’t admit any student
to the engineering colleges on the
basis of the percentage of marks
obtained by him in the Higher
Secondary be:ause for one thing
the Higher Secondary Boards
throughout the country have
various kind: of standards and
some of the good Secondary
Board students might suffer.
Secondly, there is this kind of a
problem that you are facing. Let
each technical institution . . . Let
me repeat what I have in my
mind. Let there be a regular
kind of entr.nce examination for
students whe want admission in
engineering colleges. We have
luckily a very good example be-
fore us of the IITs. The IIT sys-
tem is still credible. They have
not lost thei* credibility, and they
are examiniig the students for
all the five "ITs. Surely it should
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be possible for the country—and
I am not talking only of this Gov-
ernment; any Government—to
admit the best possible students
which our system produces to
these engineering colleges, That
is number one. There should be
no admissions to engineering
colleges on the basis of the per-
centage of marks obtained by a
student in the Higher Secondary
examination. Number two is this.
The second coveted course is the
medical course. Unfortunately, I
hesitate to speak about medical
course because what I am going
to say may sound somewhat less
credible because of the questions
which have arisen recently about
the Delhi University medical exa-
minations. But, surely, the All
India Medical Institute has been
conducting an entrance examina-
tion. The Delhi University has
also been conducting an entrance
examination. All the States in
the country, including Uttar Pra-
desh, have also, 1 presume, been
conducting their admission exa-
minations. Now you can take
advantage of the expertise that
is available in the country for the
conduct of the medical examina-
tions for the medical courses. It
is not a question of IAS or anyone
else. It is not that. We are deal-
ing with a techmical question. I
want you to conduct an examina-
tion where the leakage will be
minimum. You see, some leakage
you can never rule out. It is not
a question of people who are
highly placed or anybody else. In
fact, I hear the people saying that
every doctor wants his son to be
a doctor. Every engineer presum-
ably wants his son to be an en-
gineer. There can be corruption
of that kind which can be check-
ed through a technical kind of a
formula which will ensure that
there is minimum corruption
about these medical and engi-
neering courses. Those students
who cannot join these courses,
where do they go? From Delhi
at any rate where do they go?
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They go to the Honours courses
of the Delht University. And one
of the very vprestigious courses
at present is the B. Com. Honours
course, Honours course in (Com-
merce. There is also the Honours
in Economics. I have a sugges-
tion. Sir, I speak through you.
She might one of these days in-
vite the Vice-Chancellor of the
Delhi University for a discussion.
The Delhi University is at pre-
sent under a cloud. But I pre-
sume that it is a temporary
phase. Ang that Delhi Univer-
sity should examine as to whe-
ther its various Departments can
conduct their own entrance exa-
minations. I know, it means dup-
lication. It means a lot of bothe-
ration....

DR. BHAI MAHAVIR: Are
you sure there would not be any
leakage there?

DR. SARUP SINGH: My dear
Bhai Mahavir, I know, and I
have already said that none of us
is more honest than the other.
We are all of the same clay,
human clay. Let us not pretend.
This business of holier than thou
does not help anybody. And the
credibility of each one of us is as
law as it can ever be. But let
us . .

DR. BHAI MAHAVIR: Whe-
ther those papers would not be
leaked.

DR, SARUP SINGH: The Mi-
nister will not leak them. You
will leak them because you are a
teacher in the Delhi University.
She is not going to leak those pa-
pers. And she does not have +to
say why are those papers leaked.
They are leaked because I have
leaked them, you have leaked
them. Please, what are we discus-
sing? We are discussing a very
serious matter and don’t lose this
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seriousness by involving politics
of one kind or another. It does
not help anybody, and does not
also wash. The students believe
that all of us are what we are. The
whole country knows what we
are. Does anybody has any illu-
sion about us? Forget it. Here
is, however, a questi iy where the
children’s future is involved. I am
raising technical questions. You
cannot have too many Boards for
Delhi, though here also you could
kbifurcate, You could have one
Board for All India, you could
have one Board for the others be-
cause too many students are in.
volved and some mistakes or the
other always take place. But I
am saying, is it possible for Dethi
University? The Delhi School of
Economics has been conducting an
entrance examination all these -
years. Has anybody challenged it?
The Department of English con-
ducted an entrance examination
for students from outside Delhi.
Has anybody challenged it? It is
because what do you want as a
Department? We want the best
possible students. And we sav,
here are the students. (Time bell
rings) Sir, only one word maore
and I will have finished. The lower
middle-class mnarents are greatly
worried. specially the lower mid-
dle-class parents because in their
case the child’s admission to a ecl-
lese is the child’: futurz. Business
classes do not bother. I am afraid,
even the politicians do not bother.
But the middle classes, educated
middle classes, theyv are greatly
concerned and nften thev transfer
the rarents’ anvietv to the child-
ren and the children, some very
bricht children become vsvcholo-
gical misfits, T think it is hich
time that we must welcome Dr.
Adiseshiah’s suggestion, who had
gaid. that this question should not
have been discussed at all in the
House I agree with him. Bnt it
seems to me. Dr Maleolm Adises-
hiah van are a verv wiss man and
some others also. whv cannnt vou
evolve some kind of a technical
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formula whereby t 1e human error
is minimum, Otherwise, human
error will always bWe there and
we will continue shouting at each
other. Where will it take ys?
(Time Bell rings). Sir, I am grate-
ful to you for hav ng given me a
chance,

MR. DEPUTY CHAIRMAN:
They are very good suggestions.

SHRIMATI SHUWILA KAUL:
Sir, T am extremels grateful to
my hon. friend for his very good
suggestions. (Interruptions).

HE INDUSTRIAL EMPLOY-

VENT (STANDIMG ORDERS)

AMENDMENT BILL, 1981—
contd

MR. DEPUTY CHAIRMAN :
Ne will now take "ip clause by
lause considerstion of the Indus-
rial Employmen (Standing
rders) Amendment Bill, 1981
n clause 2, there are four
mendments. The Minister has
Iready moved his amendments,
nd so has Mr. Dhabe.

SHRI SHRIDHAF WASUDEO
'HABE : Sir, ir: connection with
ly amendments I vant to say
nat this right which has been
rovided here has jeen given to
mployees’ trade urions or other
apresentative body of workers
ut employees’ federations or as-
sciations have not been includ-
1. 1 say that they also should
» included.

MR. DEPUTY ('HAIRMAN :
ow, I will first put the amend-
ients by the Minist:r Nos. 3 and

to vote. The question is:
3. “That at page 1, line 13,
for the word ‘workmen’ the

word ‘workman’ be substitu-

ted.”
The motion was adopted.
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MR. DEPUTY CHAIRMAN :
The question is:

6. “That at page 2, for line 3,
the following be substituted,
namely:— .

‘(i) ‘wages’ and ‘workman’
have the meanings respec-
tively assigned to them in
clauses (rr) and (s).”

The motion was adopted,

MR. DEPUTY CHAIRMAN :
Now, I will put amendments by
Mr. Dhabe, Nos. 4 and 5, to vote.
The questions is;

4. “That at page 1, line 13,
after the word ‘employer’ the
words ‘or the employers fede-
ration or association’ be inger-
ted.” :

The motion was negatived.

MR. DEPUTY CHAIRMAN :
The question is:

5. “That at page 1, line 16,
after the word ‘question’ the
words ‘as early as possible but
not later than three months’ be
inserted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN :
Now, I will put clause 2 to vote.
The question is:

“That clause 2, as amended,
stand part of the Bill.”

The motion was adopted,

Clause 2, as amended, was add-
ed to the Bill,

Clause 3— Amendment of
section 6

MR. DEPUTY CHAIRMAN :
There are two amendments, No.

7 by Minister, and No. 8 by Mr.
Dhabe. ’

SHRI BHAGWAT JHA AZAD:
Sir, I move:

7. “That at page 2, line 6, for
the words ‘Any employer’ the



